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(b) whether Government propose to eases' peacJiDg in J&K High CCMB't 
fully Indianise such hotel; 

(c) if so, the details in this regard: 
and 

(d) if not. the reasons therefor? 

THE MINISTER OF ST A TE IN 
THE MINISTRY OP PARLIAMEN-
TAR Y AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
TOURISM (SHRI SA TY A PAL 
MALIK): (a) to (d:) There are no 
share holding in hotels as such but in 
Companies that may own hotels, 
Foreign hotel chains are ,allowed 
equity participation under joint colla-
boration agreement with Indian Com-
panies with prior approval of Govern-
ment of India. There are no proposal 
to reduce foreign share holdings. 

Development of Pilgrimace places in 
Bihar 

1592. SHRI KARIA MUNDA: 
Will the Minister of TOURISM be 
pleased to state: 

(a) the names of the pilgrimage 
places in Bihar proposed to be deve-
loped during the Eighth Plan period: 
and 

(b) the estimated expenditure and 
the target fixed to complete the deve-
lopment work at these places? 

THE MINISTER OF ST ATE IN 
THE MINISTRY OF PARLIAMEN-
TAR Y AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
TOURISM (SHRI SATYA PAL 
MALIK: (a) and (b) During the 
first year of Eighth Five Year Plan, 
the Government of Bihar suggested in-
clusion of following pilgrim centres 
for infra structural development: -
Vaishali. Gaya. BOOh Gaya, Valmiki 
Nagar, Nl1anda and Raj-gir. 

The State Government has not yet 
submitted specific proposals. 

1593. SHRI PIYARE LAL 
HANDOO: Will the Minister of 
LAW AND JUSTICE be pleased to 
state: 

(a) the number of cases pending 
disposal in Jammu and, Kashmir High 
Court as on 1 July. 1990 l:lnd their 
break up into civil original. criminal 
(Appeals & References) with original, 
writs (appellate) and Miscellaneous; 
and 

(b) the steps being taken by Go-
vernment for the disposal of these 
cases expediciously~ 

THE MINISTER OF STEEL & 
MINES AND MINISTER OF LAW 
& JUSTICE (SHRI DINESH GOS-
W AMI): (a) The pendency of oases 
as on 1st July, 1990 in J&K High 
Court is not available, However, as 
on 31-12-1989, 42099 cases were 
pending in Jammu & Kashmir High 
Court, the break-up of which is as 
follows: 

Civil OrigInal 
Criminal (Appeals and 

References) 
Other Main Criminal 

Cases 
Writ Petition 
Miscellaneous cases 

7971 

1140 

1664 
9519 

21805 

(b) Various steps like grouping of 
cases involvin~ common questions of 
hw, constitution of special benches 
etc. have been taken to reduce pen-
dency of cases in the High Courts. A 
Committee of 3 Chief Justices of 
High Courts has been constituted by 
the Government in January, 1989 to 
study the problem of arrears in Courts 
and to suggest remedial measure. 

Recovery of over payment fOl' export 
of Frozen Meat 

1594. SHRI Y ADVENDRA 
DATT: Will the Minister of COM-
MERCE be pleased to state: 

(Ia) whether the attention of Go-
vernment bas been drawn to the ob-
servation of the C&AG contained in 


